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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH / L
NEU DELHIo 1 ^

OA 1353/96 Date of decision 17,10»1996»

Hon'ble Smt.Lakshmi Suaminathan, Member (3)

Shri Angara Lai
retired H.S» resident ot
quarter No.892, Type-II ,Sector No.5,
R.K.Puram, New Delhi.

... Applicant

(By AdvoCats Shri A«K,Bhardua3 )

Us,

1., Union or India: Through
The Secretary, ,
Ministry of Telecommunitoation,
SaObhar Bhauan, Neu Delhi.

•  2, The Chairman,

' Department of Telecommunication,
J^'. Sanchar Bhauan, Neu Delhi.

3. The Estate Oi-ficar,
0/0 the Chief General Manager,
Northern Telecom. Region, Eastern Court,
Neu Delhi, 11

,. Respondents

(By Advocate Shri M.M.Sudan )
n R D E R (oral)

(Hon'bia Smt.Lakshmi Suaminathan, Member (3)

-  Shri Bharduaj,learned counsel submits that the

\  ̂ applicant has vacated the premises in question during
the pendency of this O.A. He jtbeceforc, submits that

■ this OA has become infructuous and he .seeks permission

to uithdrau the same.

In the above circumstances, OA is dismissed as
t

havinq become infructuous.

(Smt.Lakshmi Suaminafcfeon)'
Member (3)


